
29 Oral Answers [19 JULY  1989] to  Questions 30 

to work on commeracial basis, ex-
pected to earn some profit, provide 
something, and then help HAL and 
purchase it from them, that kind ot 
stand cannot be taken. As at present 
we will have to consider the difficulty 
of Yayudoot, difficulties ot HAL and 
consider how best we can use the 
capacity produced in the country. 
That is the totality of the view of 
this problem we are taking as a 
Government. 

SHRI KAMAL MORARKA : 
Sir, I want to know trom the Minister 
what is the total amount that 
Vayudoot has been allowed to spend 
to acquire these aircraft, especially 
because there is no budgetary 
support. Are they allowed to borrow 
money trom Air-India, Indian 
Airliness and the financial institu-
tions without limit? Is there any 
limit laid down? Especially because 
— I want to draw your attention to 
this—Vayudoot has not published 
accounts ever since its inception. 
There are no accounts. Mr. Suresh 
Kalmadi has been kind enough to 
tell us that they owe 15 crores TO 
(his man and 10 crores to that man. 
But Vayudoot has not given us the 
accounts. These have not been 
placed on the Table of the House. It 
is a scandalous situation. I want a 
clarification trom the Minister on 
this. 

SHRI SHIVRAJ PATIL : Sir, 
this is being unkind to Vayudoot, 
which is a child trying to grow up 
and meet the demands and require-
ments. 

I have been saying that you have 
not given them sufficient budgetary 
support. They are taking loans trom 
different organisations. The Finance 
Ministry has issued directions saying 
that public sector undertakings in 
one Ministry should help each other 
in financial matters. Air-India and 
Indian Airlines have been good 
enough to give some money to them 
ta meet certain ot the requirements.     
And the loan 

that is given by the Indian airlines 
and Air-India is not sufficient to meet 
all the requirements, they are trying to 
earn money and they are trying to 
meet the requirements which are 
expanding like anything. Vayudoot is 
going to a hundred and one places, let 
us understand, with 24 aircratt and to 
areas where nobody is going. These 
are some of the difficulties. We are 
expecting a service trom Vayudoot 
which is as good as Indian Airlines, 
give. 

MR. CHAIRMAN: What about 
the accounts? 

SHRI SHIVRAJ PATIL: As tar 
as accounts are concerned, there are 
certain things which have to be done. 
Now there are certain assets which 
have to be assessed by some other 
organisation also and when that is 
done, accounts will be given. But that 
does not mean that we do not have 
the accounts with the Vayudoot. We 
can account to the Parliament but it 
should come as a totality and not in 
piecemeal. That is the difficulty. 

SHRI MURASOLI MARAN : 
How many years will it take? 

MR. CHAIRMAN : Question 
No. 24. 
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MR. CHAIRMAN : Question Hour 
is over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Allocation of funds for Sanibalpur-
Talcher Rail Line Project 

* 25. SHRI BASUDEV MOHA-
PATRA: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) what amount of fund has "been 
allocated tor Sambalpur-Tal-chei Rail 
Line Project in 1988-89 and 1989-90; 

(b) what amount has been spent sc 
tar on the project; 

(c) that is the total length of the 
Line completed so far in kilometres; 
and 

(d) by when the whole project is. 
likely to be ready ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): (a) 
— 

1958-89 1989-90 

Rs. fl crores Rs. 10 crores 

456 RS—2 

 

(b) Rs. 15- 48 crores (upto May, 
1989). 

(c) and (d) Construction works are 
in progress on 42 km from Tal-cher end 
and 43 km trom SambalpUr end. 
Completion of whole project will 
depend on the availability of resources 
in coming years. 

Indo-Nepal Talks 

*26. SHRIMATI VEENA VERMA  
: SHRI PARVATHANENI 
UPENDRA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) what is the outcome of the 
latest exchange of letters between the 
Foreign Ministers of India and Nepal; 

(b) whether Nepal has proposed to 
have the most favoured nation 
treatment in regard to trade and 
commerce; and 

(c) if so, what is the response of 
the Government of India thereto and 
whether there are any prospects of a 
negotiated settlement of the impasse 
between the two countries ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS  (SHRI   K.    NATWAR 
SINGH): (a) In the letter of June 16, 
1989, from Shri P.V. Narasimha Rao, 
Minister of External Affairs to   Shri   
Shailendra   Kumar   Upa-dhyay, the 
Honourable Minister of Foreign   Affairs   
of  his   Majesty's Government of Nepal,  
a comprehensive agenda covering all 
relevant aspects of Indo-Nepal relations 
had been proposed.    In his response of 
June   26,   1989,   the     Honourable 
Minister of Foreign Affairs of Nepal has 
proposed certain amendments to this 
agenda.   These are now being 
examined. 

(b) In their draft for a new Indo-
Nepal Trade Treaty handed    over- 


